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O R D E R 

 
13.08.2019   -  Heard learned counsel for appellants in part.  Hearing 

remained inconclusive. 

2. We allow the appellants to place on record any documentary evidence 

demonstrating that the company was in operation or carrying on business at 

the relevant time and in the event of such documentary evidence being filed 

in the form of affidavit, an advance copy shall be provided to the learned 

counsel for the respondent, within two weeks.  The Respondent shall have a 

right to rebut such affidavit within two weeks thereof. 

3. List the appeal for further hearing on 16th September, 2019. 
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